
IN THE CTFAL AJIUISCRlTIVE T3UNAL 
CUT CAZK B ,,--H.- CUTTACK. 

OGINAL ArPLICArIoN NO.406 OF 1995. 
cuTtia 	this the 11th day of February,2002. 

Biranchi Narayafl  ShOO. 	.... 	 Aji1icaflt. 

- Versus- 

Union of India & Others. 	 RSOfldefl ts. 

rl`OR INS TRUCTIONS 

whether it be referr& to the reorers or not? 

whether it be circulated to all the Benches of 
the ctra1 AdrniniStratiVe Trina1 or riot7 No  
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CTRALJ ADNISTRATIVE TI3UNAL 
CUTI'7\CK 3 EH;CtfT?A<. 

OpJGIt'TAL PPLICA'ItON NC. 406 OF 1995. 
Cuck,ti 	11thdayo 	Feb d a ry, 2002, 

a_0 RAM;- 

THE I-IONOURA3LE MR. S.?.T.RIZVI, MEER(DT.) 

AN D 

THE HCNOURA3LE MR, MANCRANJAN I014ANTY,ME13ER(JUDL.) 

Sri Birarichi Nraan Sdhoo, 
s/o.Late Chaitanya sahoo, 
At-G1tUkL1l V&ic Ashram, 
£0; Vedvy3s, odrke1a-41, 
DiSt:Sundergarh. 	 .... 	 .... 	APPLICANT. 

By leydi  ractitioner; Mr.p.K.padhi,Advocite. 

-VrS. - 

Union of India through its Secretary, 
Ministry of comrrnication,Dak Dhawan, 
Ni Delhi-110 001. 

Postmaster General(sarnbalpur Region), 
At/PO/Dist :SarTlb3Lpur. 

Director of postal services(samoLpur Region), 
0/0.the P. !.G,,Saaio 31pur, t/Po/Dist;sam0a1pur. 

Senior Superintendent of post Offices, 
Sunuergrh DiviSiOn,At/po/Dist;sunaergarh. 

RS0NDENTS, 

By Legal rdctitioner:Mr.A.K. BOse, 
Sr.Standing Counsel (Central). 



By an order passed on 3-11-1994,nexure-1, the 

a1plicant who is an E. D. S. P.M., Vedvyas E. D. Sub-POst 

Office in the jistrict of sundergarh was placed under put 

off duty with immediate effect.That order was, acco rding 

to the learned counsel for the applicant, received oy the 

Applicant on 3rd January,1995.Aggrieved by the aforesaid 

order the applicant has filed the present Original 

Application on 21-7-1995.2he prayer made is for quashing 

and 	setting aside the 	aforesaid order on the 	ground, 

interatia that such an order can not oe kept alive ueyond 

45 days.It was pointed out y the Applicant chat on the 

date of Eilincj of the Original Application a chargesheet 

ad not been served on him. 

2. 	In support of his contention that the imugned 

order could not be kept alive beyond 45 days1  Learned 

Counsel appearing on 3ehalf of Applicant has relied 

extensively on the Departmental instmctins placed on 

record Ann exu re-A/5. The rel evant p0 rtionc thereof, on which 

specific reliance has oeen placed by the Learned counsel 

for the applicant, are for the sake of convenience and for 

a prober appreciation of the points made y him reproduced 

as under 

*4 (u )  Personal reviEW 3y the Regional Director; 
The Regional Director should personally review 
every month cases of put oft duty of all EDAS 

Y
and issue appropriate orders in each case. 

xx xx 



3.It is also necessary that the disciplina 
authority makes every effort to finalize the 
discilinary proceedings and pass final Orders 
so that an EJA does not remain put off duty for 
a period exceeding 43 days and not 120 days as 
ordered previously.rhe Divisional SuLerintendent 
should draw up atime-taole for ensuring fine-
lizarion of disciplinary cases within this 
period.If,due to unavojua.ie reasons,it is not 
possile to finalize 	a Case Within this pericd, 
the matter should oe recrted irimediately to 
the next superior authority giving full 
juscification why the EDA can not e taken cack 
to duty pending finalizaion of the case.2he 
superior authority should on receipt of the 
report immediately review the case and consider:- 

1) whether :here is justification to 
Continue the EDA Concerned off duty 
for a further pericd;and 

ii) what steps should Oe taken by the 
disciplinary authority to eliminate 
all avoide1e delay in finalizing the 
Cise 

4. xx xx The Directors/Regional PMGs/hief iMGs 
should personally revi 	cases of put off duty 
of all EDAs during inspection and issue eroper 
orders in each Case.In cases where the authority 
to Confirm/rescind the order is the DPS,d revi& 
should be carried out every month oy the 
Regional PMG/hiei PMG.Oases of put off duty 
pending for 45 days or more shoulu De .rought 
to the personal notice of MG/pMG/Regional PMG 
who 	should issue prover di rections in this 
reg a rdA. 

S. 	If one has regard to what has Deen laid down in 

the aforesaid instructions,we are not convthced that these 

provide for a maximum time limit of 45 days for keeping 

an EL) .gent on put off duty.1'he aforesaid instructions 

only provide that generally speaking an effort should be 

made to dispose of put off duty cases in 45 days time. 

However, if in certain situations,the employee toncerned 

is to be kept on put off duty,beyOnd that period, the matter 

should be reported to the higher authorities.d/ 



We are now giv& to understand that a regular 

charge_sheet was served on the Applicant in Septem3er,95. 

The status of the proceedings is not known to either 

Counsel.considering the long period of nearly sit:years, 

which has sthce elapsed,we have a feeling that the 

proceedings in question dre likely to have oeen firialised 

by now.If not, there is a case for giving a direction to the 

Respond1ts to do so 	p&iiously and iii a given time framed. 

Once the Dis-it,linary proceedings are decided, the matter 

Concernigg the L lacement oaiic•nt on put off duty 
r-kA 

ill)  if not already decidedoe decided autouiaically. 

In the light of the foregoing discussions, 

we dispose of the rest O.A. ;ith a direction to 

the Respondents to dispose of the discipjinai Proceedings 

initiated in Septenuer,l9 j5 expeditiously and in any 

event within a period of three months from the date of 

receipt of a copy of this order.It is Clarified that 

in the event of Respondents failure to do so,the 

disciplinary proceedings shall stand aated. 

6. 	The O.A. is disos€d of as a3cve.No Costs. 

(MANorJAN i HANTY) 	 (s./.r.pj' ) 
ME13 ER(JW)ICIAL) 

KNI"VM. 


